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MOTIONS FOR ADJOURNMENT 

Mr. Speaker: I have received notkle 
01 an adjournment motion. 

Shri S. M. BaDerjee (Kanpur): Sb:, 
I have g;ven notice of this adjourn-
ment motion because there have beea 
three derailments on the 17th Marcia 
itseif. Two men have died in a train 
derailment between Ichchapuram and 
Jhadupudu sta.ions of the Soutll 
Eastern Railway. There was another 
train derailment where 5,000 passen-
gers were held up and it is said lJa 
the newspaper reports that this is the 
sixth accident during the last 20 days 
en the Grand Chord section of till! 
Eastern Railway and the PTI corres-
pondent who visited the site of th2 
a.ccident found scares of passengelS 
suffering from hunger and thirst. Ii 
means that they were not supplied 
even with wa.er or food and thera 
were n~ hcilities available for firs'-
aid. There was a third derailmenl 
in the Northern Railway. I would 
like to know the causes of these dB-
railments. After we discussed thll 
que,tion of accidents more accidents 
h~v. taken place. There have heea 
thrpe accidents in one day. 1 call 
appreciate their anxiety to see that 
accidents do not take place. I woulcl 
re'lu"st vou, Sir. to kindly admit this 
adjournment motion so that we IIlIT 
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[Shrl S. M. Banerjee] 
~ a chance to discuss it further and 
Bee how we can avoid more accidents. 

Shri Vajpayee (Balrampur): Sir, I 
have also given notice of an adjourn-
ment motion in regard to the railway 
accident which occurred in 17th 
March. 

Mr. Speaker: It is the same one. 

Shri Vajpayee: Yes. But it is not 
clear from the Press reports whether 
the bridge collapsed or the engine 
was d~railed. Had it been a passen-
ger train the loss of lives would have 
been very tremendous. 

The Minister 01 Railways (Shri 
lagjivan Ram): Sir, according to 
your directions, whenever there is 
any major accident I on my own 
come to the House and make a state-
ment. It so happened that there had 
be~n on the 17th March three derail-
ments on three railways--one on the 
South Eastern Railway, one on the 
Eastern Railway and the other on 
the Northern Railway. I will give 
briefly whatever information I have 
with me about these derailments. 

On 17-3-1962 at about 11.40 hours 
while Goods Train No. 514 A Dn. 
which was running from Jhadupudu 
to Ichchhapuram on the Khurda Road 
district of the South Eastern Railway, 
its train engine and the 16 wagons 
behind it derailed and capsized and 
were thrown into the nala at mile 
392118-19 at bridge No. 1052 after 
breaking down the Waltair end abut-
ment and pier No. 1 and damaging 
pier No.2. 

As a result of the accident, the 
driver and first fireman were re-
moved from the engine with severe 
burns and later both expired. A 
gangman who was working at the site 
was also killed. Besides, 12 other 
persons-all railway men-were in-
jured, two of them grievously. 

Prim!1 f!1cie it appears--the enqu'ry 
has not been held-that re-railing 
work was in progress on the bridge 
and for that purpose, a block had 

been obtained from 9.00 hours to 11.00 
hours on 17-3-1962. Before, however, 
the rail closures had been ~ut in, the 
block was removed by the officers in 
charge of the work. Further investi-
gations are being made into the cause 
of the accident. The bridge itself 
did not collapse. 

The other was on the Eastern Rail-
way about which Shri Banerjee has 
raised a question on the basis of 
some Press news as to how 5,000 per-
sons were stranded at such a very 
important station. It is not believable 
that at that station-Mr. Banerjee 
also knows that station-this would 
happen. I will reQuest him to exer-
cise his own imagination whether at 
a station like Gaya there will be 
scarcity of water. 

Shri Hem Barna (Gauhati): The 
newspaper report says that they had 
to pay two annas for a glass of water. 

Shri lagjivan Ram: have seen 
it. That is why I am requesting my 
hon. friend, Shri Banerjee, to exercise 
his own imagination. He also knows 
the station. 

Shri S. M. Banerjee: The PTI cor-
respondent gives that news item. 

Shri lagjivan Ram: That is why r 
am making that. request. I am now 
giving the details. After that, I will 
leave it to Shri Banerjee to infer 
whether what has been stated in the 
newspapers can be correct or not. 

Shri Hem Barna: It can be verified. 
Why should we exercise our imagi-· 
nation in respect of facts? 

Shri lacjivaD Ram: If the hon. 
Member shows a little patience, I 
will read out the statement. Further. 
I am not yielding the floor. 

Mr. Speaker: Let ,the hon. Minis-
ter make his statement. 

Slu1 llUI"JivaD Ram: On 17-3-196% 
at 21.10 hrs. while 337 Up Sealdah-
Kiul-Gaya passenger was ·being ado. 
mitted into Manpur station on Grand 
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Chord Section 101' Eastern Railway, 
the engine derailed of all wheels 
blocking Up and Down lines. The Up 
line was cleared at 1.20 hrs. and single 
line working was introduced. I will 
again emphasise the significance of 
the time factor. The Down line was 
cleared at 10.35 hours and double line 
working was introduced with a speed 
restriction. The General Manager, 
Chief Engineer and Chief Mechanical 
Engineer who were on inspection at 
Gaya supervised the restoration ope-
rations. The cause of accident is 
under investigation. 

I will make enquiries about what 
has appeared in the newspapers but, 
on th2 very face of it, when the 
derailment took place at 21 hours and 
the single line work was restored at 
1 O'clock in the morning, it is not 
conceivable that 5,000 people would 
have accumulated at the station. 
Anyhow. I will make investigatiOns 
about that point. 

Shri S. M. Banerj~e: Another ques-
tion which arises out of this should 
bE' t~ko!l into account. This is the 
sixth accident on the Grand Chord 
line during the last twenty days, ac-
cordng to some reports. Is it true 
or not? 

Shri Jagjivan Ram: There have 
been a few derailments in the Eastern 
Railways but, fortunately, most of 
them were in respect of goods train. 

Now, the third accident that took 
place was on the Northern Railway, 
011 17-3-1962. 

Shri S. M. Banerjee: It was in the 
North East Frontier Railway. 

Shri Jaglvan Ram: What I have 
got here is about the accident in the 
Northern Railway. 

Shri S. M. Banerjee: That is the 
fourth one. 

Shri Jagjlvan Ram: This is what I 
have got. 

Shri Hem Barua: The hon. Minis-
ter seems to forget Assam. 

Shri Jagjivan Ram: At 6'58 hours 
on 17-3-1962 M-8 Dn. pick up goods 
while being received at line No. 1 at 
Murshadpur next to Najibabad at 
8aharanpur-Moradabad section en-
tered the sand hump, resulting in the 
derailm~nt of engine No. 12591 CWD 
of all wheels and derailment and 
capsizing of loco rest van next to en-
gine and 7 other wagons. Two fire-
men in the rest van jumped off and 
received minor injuries. The cause 
is under investigation and an Assis-
tant Officers' Enquiry has been ord-
ered. That is all the information 
that I have got in my possession. 

Shri S. M. Banerjee: The third ac-
cident which I mentioned in my ad-
journment motion pertains to the 
North Eastern Railway. The news-
paper says: 

"The driver and the firman of 
a Katihar-bound goods train were 
injured when the engine and the 
four wagons immediately ·behind 
it went off the track between 
Kumedpur and Lava stations 
on the Katihar-Khejuriaghad sec-
tion of the North East Frontier 
Railway last evening, according 
to a report received here today. 

The derailment followed a !head-
on collision between the engine 
and a push trolley loaded with 
railway sleepers, the report said. 

Train services on this section have 
been suspended." 

So, according to the Minister's ver-
sion, the third accident that he nar-
rated was something different from 
what I have mention in my adjourn-
ment motion. Then, this is the fourth 
accident. Has he any information 
about the fourth one? 

Shri Braj Raj Singh (Ferozabad): 
There is a fifth also. 

Shri Jagjivan Ram: So far as the 
accident which 8hri Banerjee pointed 
out is concerned, I will make enquir-
ies. 
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Mr. Speaker: Nonnally it is the 
practice to bring to the notice of the 
House accidents which involve the 
death of any passengers or even the 
persons who are running the trains. 
The adjournment motion reads: 

"Immediate need to discuss 
three derailments of Passenger 
and Goods trains on 17th March 
1962 resulting in death of two 
persons and serious injury to 
many," 

Shri Vajpayee referred to the col-
lapse of the bridge. The hon. Minis-
ter has stated that the bridge did not 
collapse but some block was removed 
by the officer. The matter is under-
investigation. It is rather unfortu-
nate that this accident should have 
occurred. The hon. Minister would 
kindly lay a statement on the Table 
of the House or give further infor-
mation as soon as the enquiry IS over. 

Shri Jagjivan Ram: Yes, Sir. I will 
ascertain the facts and as soon as 
any information is received, I will 
lay it on the Table of the House. 

Mr. Speaker: So far as the other 
derailments are concerned, about five 
or six of them, whatever might be 
the reason, they are highly regret-
table. 

An Bon. Member: Only four. 

Mr. Speaker: Even if it is four it 
is bad. lido not know who is' to 
blame for this, the engine driver or 
the person who was in charge of lay-
ing the route. The hon. Minister can 
only manage them. But it is equally 
the duty of hon. Members who are in 
charge of various trade unions also 
to advise them to do their work much 
better. It is a misfortune of misfor-
tunes. Of course, I allow all hon. 
Members to put questions about the 
working conditions etc. of the rail-
way workmen. Though the hon. 
Minister is in charge of railways and 
is bound to explain everything to this 
House, I think it is the responsibilitJ" 

of other hO'll. Members p!lSO--Jl am 
not now referring to Shri Banerjee 
and I do not know whether he is 
connected with the railwaymen'. 
union or not-who come here and 
raise questions about the salaries and 
working conditions of the railway-
men to advise the railway workers 
to render better service. If only they 
had been careful and vigilant, these 
derailments would not have taken 
place. The hon. Minister cannot be 
taken to task for the indifference of 
the workmen. Of course, I will al-
ways allow opportunities to hon. 
Members to raise the question' of the 
grievances of the workers, and they 
can do whatever they can for them. 
At the same time, they must also ad-
vise them to render better serVice to 
the community. It is a misfortune of 
misfortunes. Whether a fireman 
dies or an engine driver dies, there 
is a death of somebody who belongs 
to this country. I am really sorry 
this has happened. Hon. Members 
who are in charge or who are in a 
position fortunately to advise the 
workers must tell them that they 
would take up their cases with res-
pect to emoluments etc. only ·if they 
render better service to the communi-
tJ". 

Shri P. K. Deo (Kalahandi): But 
Mr. Banerjee's union is not recognised. 

Shri S. M. Banerjee: I very well 
appreciate your advice, Sir. We have 
:j)een advising the railway workers to 
do better and better service. We have 
~en pleading in this House that the 
trade union representatives should be 
associated with this committee where 
they discuss accidents etc. Then only 
the committee would be in a better 
position to discuss the rolling stock, 
the condition of engines etc. There-
fore, the All India Railwaymen's 
Federation should be associated with 
this Committee. Otherwise. it will 
be dQing an injustice to them. 

Mr. Speaker: Is derailment one of 
the methods by which the Govern-
ment should be forced to have a re-
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presentative of workmen? These two 
ought not to be connected. Can we 
say that this is one of the methods 
of forcing the Government to have a 
representative in the committee and 
until then the derailments will go 
on? The suggestion will be looked 
into by the hon. Minister. At the same 
time, the derailments ought not to be 
allowed to continue mE'rely because 
the representative of workmen are not 
there in the committee. 

Shri Jagjivan Ram: Perhaps Shri 
Banerjee has referred to the com-
mittee that we have set up under the 
chairmanship of Dr. Kunzru. I will 
pass on his suggestion to the Com-
mittee that the reprosentatives of 
the All India Railwaymen's Federation 
may be examined by the C~mitfee. 

Mr. Speaker: If they are associated 
with .the committee then there will 
not ·be much difficulty. 'In view of the 
statement of the hon. Minister, I do 
not think it is necessary to allow the 
adjournment motion. 

1%.30 hrs. 

PAPERS LAID ON THE TABLE 

REPoRT OF THE IMPORT AND EXPORT 
POLICY COMM1TTEE 

The Minister of Commerce and in-
dustry (Shri K. C. Reddy): Sir, I 
beg to lay on the Table a copy of 
Report of the Import and Export 
Polcy Committee. [Placed in LibraT1/. 
See No. LT-3547/62]. 

NOTIFICATIONS ISSUED UNDER THE DEI.m 
DEVELOPMENT ACT, 1957 

The Minister of Health (Shri Kar-
markar): Sir, I beg to re-Iay on the 
Table a copy each of the following 
Notifications under section 58 of the 
Delhi Development Act, 1957:-

(i) The Delhi DevelopmEilt 
(Management of Properties) 
Regulations, 1961 published in 
Notification No. S.O. 1338 
dated the 10th June, 1961. 

[Placed in LibraT1/. See No. 
3102/61] 

(ll) The Delhi Development 
(Betterment Charge Arbitra-
tion) Rules, 1961 publishc-i in 
Notification No. G.S.R. 11-11 
dated the 9th September, 
1961. [PlaCed in LibraT1/. See 
No. LT-3338j61] 

(iii) The Delhi Development 
Authority (Salaries, Allow-
abcell and Conditions of Ser-
tive) Regulations, 1961 pub-
lished in Notification No. S.O. 
2226 dated the 16th Septem-
ber, 1961. [Placed in Lib-
raT1/. See No. LT-3339/61] 

NOTIFICATION ISSUED UNDER THE MOTOR 
VEHICLES AcT, 1939 

The Minister of State in the Minis-
try of Tra.asport and Communications 
(Shri Raj Bahadar): Sir, I beg to 
lay on the Table a copy of Notification 
No. F. VIII (G)-MV /61 published in 
Tripura Gazette dated the 25th NovGm-

ber, 1961 making certain amerrlment 
to the Tripura Motor Vehicles Rules, 
1954, under sub-section (3) of section 
133 of the Motor Vehicles Act, 1939. 
[Placed in Library. See No. LT-3548/ 
62] 

NOTIFICATION ISSUED UNDER THE ESSEN-
TIAL COMMODITIES ACT, 1955 

The Minister of Food and Agricul-
ture (Shri S. K. Patil) : Sir. on 
behalf of Shri A. M. Thomas I beg 
to lay on the Table a copy of Notifi-
cation No. G.S.R. 67 dated the 13th 
January, 1962 making certain further 
amendments to the Vegetable Oil Pro-
ducts Control Order, 1947, under sub-
section (6) of section 3 of the Essen-
tial Commodities Act, 1955, [Placed 
in LibraT1/. See No. LT-3549/62] 

NOTIFICATIONS ISSUED UNDER THE DIs-
PLACED PERsONs (COMPENSATION AND 

REHABILITATION) ACT, 1954. 
The Deputy MinIster of RehabW-

taUOIl (Shri P. S. Nasbr): Sir, I 
beg to lay on the Table a copy each 
of the following NotiflcatioDs UDder 




